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S"’,O. Applicant having faceé a penalty of
S recovery ©f Rs.4000/-has preferred an appeal dated
20.5.2002 under Annexure-3., He has also prayed
s . to the Appellate Authority in the said appeal
mr_-\ :
v \Q._gmm Y @ander Annexure-3)for stay of recovery of the
Jasued . a, . aforesaid amount, till disposal of the asppeal.

| In the sresent O.A. the asplicant has virtually
i
E prayed for a direction te the Appellate Autherity

- te dispose of the aspeal expeditiously and to
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grant stay of the rechery, ordered by the
eriginal autherity.

In the said premises, after hearing the
Aﬂv%;te for the Applicaht and shri A.K.Bose, Sr.
St anding Ceunsel(on whom a cosy of O.A. hgs been ‘
served) this Original Applicatien is disposed of I
with g direction te the Director of Postal Services,
Berhampur Region, Berhampur (Asppellate Autherity)
(Res. 2) t© call for the report frem the original
authority and pass necessary orders on the gappeal
dated 20.5.2002 (under Annexure-3) filed by the
Applicant; as expeditiously as possible. Till wimm
disposal eéprpeal under Annexure-3, as directed

abavé, Respondents are directed not te effect

recovery of the amount, as aferesaid, frem the

salary of the Applicant.,

—

With the above observatien and directien
this O.A. is disposed of , but witheut any erder as te

costs. PN

MEMBER (JUDICIAL)

Later: Send cepies of this erder,along with cepies of
the O.A. te Respondents 2 Uk sk AE $he
Applicant, en whese behalf 8hri Padhi uhdertakeq
te file the required postages by 24,.5. 2002.

Upon £1ling of the required postages.
free copies of the order be handed over th the
counsels of beth sides. \@11
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